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An Act further to amend the Warehousing Corporation; A&, 1 ~ 6 2 .  
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1. This Act may be called the Warehousing Corporations (Amendment) ~ho& 

Act, .,@76. . . :, , ..- title. . . .; 

58 of 1962. 2. In section 2 of the Warehousing Corporations Act, 1962 (hereinafter Amendrrr9. :, 
referre&-to' as the  'pi.incipd Act) ,- ment of 

section 2: 

i&q)huaftgr clause (d), the following clause shall be inserted, 

namely: - 

specified ir, the First Schedule to the ~sifi'kin'g'~oh!$&nies (Ac- 

5 of 1970. quisition and Transfer of Undertakings) Act, 1970;'; 

( b ) ,  in,clause (i)?, the words ". and i i ~ r l i ~ d ~ ~  a natio~l~liserl bh-!k" 

sElall be insel-ted a t  the end, 
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Amend- 3. In section 4 of the principal Act,- 
ment of 
section 4. (a) in sub-section ( I ) ,  the following proviso shall be inserted 

a t  the end, namely:- 

"Provided that the Central Government may, from time to 
time, by order nogfied i~ the  OA;S:f.q) Gazette, incpase the; autho- 
risea sh'ar;! kapitid' .@ the central wkrehbusing corporation to 
such extent and in such ?h&er & that Government may deter- 
mine."; 

(b)  in sub-section (2), in .the open>Yg sentence, for the words 
"The Central Government sha'll", tKe words "The Central Govern- 
ment shall, after due appropriation made by Parliament by law for 
the purpose," shall be substituted; 

(c) in sub-section ( 4 ) ,  for the words "the State Bank, any sche- 
duled bank", the words ['the State Bank or any other scheduled bank" 
shall be substituted. 

Amend- 4. In  section 16 of the principal Act, in sub-section (2), after clause 
ment d ( b ) ,  the fo!!ewina *? ,-111lc~c ------- sha!! he inserted, namely:- 
section 16. 

"(c) for meeting the expenses incurred in relation to the train- 
ing of pefisonnel, or publicity and propaganda, for the purpose of 
proinoting warehousing and storage 01 agricultural produce and noti- 
fied commodities; , ... 
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(d) fnr mc~t~inp; the P-xpPnses, inrludinp; the salary, allowances 
and other remuneration of the officers and other employees,, incfrred 
in relation to the administration of the ~akehous? in~ .~und . ' ' .  

1 ,  

Amend- 5. In section 17 of the principal Act, in sub-section (2), the following 
ment of proviso shall be inserted at  the end, namely:- 
section 17. _ ) ,  

31 "Provided that the General Fund shall not be applied for rneet- 
ing the expenses referred to in clause (c) or clause (d)-of sub-section 
(2) of section 16.". 

( , - \ 

Amend- 1 

ment of 
6. In section 19 of the principal Act, in sub-section . ( I ) ,  the foll~wingr~a: 

section 19., . proviso shall be inserted at the  end, namely:- 

"Provided that in respect. of any State Warehousing Corporation 
the Central Governmect may, after consultation with the State Gov- 
ernment concerned, from time to time and by order notified in the  
Official Gazette, increase the ~naximum limit of the authorised capi- 
tal aforesaid to such extent and in such mahher'as the Central Gov- 

1 

ernmenl rnay deterqine.". 

funend- 7. In section 27 of the principal Act, in sub-section (2),-- 

ment cf 
sectiorr 97 ( ( 1 )  in clause (ii), for  thc words 2nd figures "the S t a k  Rank  of 

li ldia Act, 1955.", the rvords and figrires "the State Bank of Iridia Act, 
1955, or" sl1a11 bc substituted; 

< 

I 
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(b) after clause ( z i )  , the following clauses shall be inserted, 
namely : - 

" (iii) from any nationalised bank, or 
(iv) from such insurance company, investment trust or other 

financial institution as may be approved by the Central Govern- 

ment in this behalf.". 

8. In section 28 of the principal Act,- Arnend- 
ment of 

(a) after the words "the State Bank", the words "or any nation- section 28. 
alised bank" shall be inserted; 

(b) for the words "any scheduled bank", the words "any other 
scheduled bank" shall be substituted. 

9. In Chapter IV of the principal Act, after- section 31, the following Insertion 
section shall be inserted, namely: - of new 

section 
31A. 

"31A. A Warehousing Corporation shall furnish to the appropriate Pettsiis 
Governmeiit such returns, statistics, accounts and other information and 
with respect to its property or activities as that Government may, repofis. 

from time to time, require.". 

5'0r In section 41- df the principal Act,- Amend- 

(a) in sub-section (2) ,- : ,  ment of 
section 41. 

(i) in clause ( e ) ,  for the words, brackets and figures "within 
thg limit specified in sub-section (1) of section 19", t he  yords, 

' 'brackets and figures "within the maximum limit specified by, or 
under sub-section (1) of section 19" shall be substituted; 

(ii) clause (i) shall be re-lettered as clause (j) ,  and before 
~1,ause (j) as so re-lettered, the following clause shall be insert- 

< A 

ed,"namefy: - 
" ( i )  the form and manner in which returns, statistics, 

accounts and other information are to be furnished, under 
section 31A, by a ~ i r e h d u s i b i  Corporatidnq; 

(6) in sub-section (3), for the words "if, before the expiry of L$? 
iession in which it is so laid", the words "if befoc6'the expiry of the 

'J ( id 

&!ssion'immediately following the session" shall be substituted. 


